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IN THE CENTRAL PIDMINISTRATIVE TRIBUNAL .HYDERABAD BENCH AT HYDEBABAD 

cx M& 	AY THE 
11 

DAY OF 
ONE THOUSAND NINE HUNDRED AND EIGHTY SEVEN 

PRESENT jD& 	 < .vcda" PaJJ'i. CctsnAA.ci-.. 

THE HON'BLE P.1. .B .N.JAYA SIMHA VICE-CHAIPIIAN 

ORIGINAL APPLICATION NO. 5 	I 

Between:- 

,\JQnkikãJQb(AQrfO' (Q0 © , 

a 	 4 	 ....Applicant/. .  

I1U tQ.CYCT, LL\ tt¼69 cW-, 
coJkM't-( 1  NC 1-  an- 'c•C )  

-w cv7 j-ciice-°tQ, 	 asttjCSCC) 

) m'a 5Qt3'4  Qtio3 	4 t,4, 
ocJr Box. No 	\oi  

Do?&ø ILk-v\ ukto-' Pt 
.Responddnts. 

Application under Section 19 of the Administrative 

Tribunals Act, 1985 praying that in the circumstances stated therein 
the Tribunal will be pleased to c0U .Sc& tAQ 5d2.ce'lrJ, 

to '° 	 O C- 	-k%  
t - 	ç - (\ - 	ryc i-st 	 o\2Z'\ 

CQAJ& j?ytQ*A 	 w.i ô1 

ca¼s1 	Qs9 ,, cx..&d LL.LAtkcw1'  koldzj w3  
r\ucL o CLAcL cLs 	 & scx.kcJ 	— 

th-& 
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kcj omQ a- 	cki\ 	uCftJ 
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ORIGINAL APPLICATION NO. 545 of 1987 

(ORDERS OF THE TRIBUNAL) 

The principal grievance of the applicant, 

whose ser,ices have been terminated by an order 

dated 15-11-1984, is that the order of ieroval is 

arbitrary and without any enquiry whatsoever. Accord-

ing to him, he went on leave, which was sanctiorad 

upto 31-5-1982. ThS'reafter, in view of his domestic 

circumstances, he applied for extension of leave, 

but did not receive any reply. This removal order 

is, therefore, unsustainable. 

2. 	On notice, the Learned Counsel For the Depart- 

ment, Sri Devaraj, has produced record to show that 

the applicant did not join duty on expiry of leave 

and enquiry was held into his wilful absence from 

duty2 as willful absence without sanctionimg of leave
,, 

-I 
amounts to misconduct ibn contravention of the provi-

sions of Rules 3(1)(i) and 3(1)(ii) of the Central 

Civil Services (Conduct) Rules, 1964. Notice of 

this enquiry was sent to the applicant at the address 

ttcwwcc& 
furnished by him, but thetnotice was ct va 	by 
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cffij5j9 	The registered cover containing departmental 

communication ba's_-beeH 	returned with the endorse- 

ment that "pazty out of station't. .Threafter, it was 

tr:±dto be served through the police authorities. 

The police authorities also could not trace his where-

abouts. The only method left for the Department to 

aerv: the applicant was to publish a notice in 

the local daily and that was published on 5-9-1984 

informing that in the circumstances referred to 

above, it is not reasonably prabticable to hold the 

enquiry as prescribed under the CcS(CCA)Rules,l965 

and that the disciplinary authority has provisionally 

come to the conclusion that the applicant is not a 

fit person. to be retained in service and that he 

should be removed Prom service. He.was called upon. 

to report to duty within thirty days from the date 

of publication of the notification and state why the 

said penalty should be imposed, failing which, orders 

will be issued giving :e?Pect to the removal order. 

He did not respond even to this notification leaving 
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no option to. the respãndents except to give etPect 

to the orders of removal. The order of removal made 

in these circumstances. does not call for any inthr-

ference. In the circumstances, the application is 

dismissed. 

(K. MADHAV 
	

(B. N. JAVAS INHA) 
CHAIRNAN. 	 Vice-Chairman. 

7th Sept.,1987. 
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